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Dt. of decision 6-4-1994 

Judgement 

X As per the Hon'ble Sri A.B 0  Gorthi, Member (Admn. X 

The relief claimed by the applicants is for payment 

of Over TimeA)lpwance (0Th for short) to them w.e.f. 

6-11-73 upto July, 1983. The main  ground on which the 

relief is claimed is that they are entitled to &FA for 

working beyond 44½ hours a week. 
t 	I 	 - 

2. .The respondents intheir reply affi4avit have stated 

that for.Non-lndustrial Staff, as the applicants herein 

are, the working hours per week are 48 hQurs. (8 hours a 

day for six days a week), and hence the applicants are 

not entitled to 0Th for working beyond 44½ hours a week. 

3. 	As none was present for the applicants on 4-4-94, 
At 

and this case came up for hearing5 Lft was listed for 

dismissal today. Now, learned counsel for applicants 

in the OA that the applicants were required to work only 

upto 44½ hours per week, and not 48 hours per week, in 

view of this, we must accept Wiat has been stated by the 

respondents in their counter affidavit. 

that the application is without merit. The same is hereby 

dismissed. No order as to costs. 

- ('P. Chandrasekhara R4ddy) 	1A.B.. Gortla ) - 
Member (Judl.) . 	 Member (Admnn.) 

Dictated, inOpen Court 
Dt.6-4-1994 
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